
343 Oral Answers [ 6 MAY 1966 ] to   Questions 344 

RAJYA SABHA 

Friday, the 6th May, 1966/ the 16th Vaisakha, 
1888 (Saka) 

The House met at eleven of the clock, MR. 
CHAIRMAN   in   the   Chair. 

ORAL ANSWERS TO QUESTIONS 

LABOUR   LEGISLATION   FOR   PRIVATE   AND 
PUBLIC UNDERTAKINGS 

*51. SHRI-N. PATRA: Will the Minister 
of LABOUR, EMPLOYMENT AND 
REHABILITATION be pleased to state: 

(a) whether at a meeting at Kanpur on the 
3rd April last he said that discrimination 
between private and public undertakings 
should go in the matter of implementation 
of labour legislation; and 

(b) if so, the Government's reaction 
thereto? 

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION 
(SHRI  JAGJIVAN  RAM): (a) Yes. 

(b) Government's policy in the matter of 
application and implementation of labour 
laws has always been that there should be no 
discrimination between the public and the 
private sector. 

SHRI N. PATRA: May I know, Sir, the 
procedure followed regarding prosecution 
and other legal action for breach of labour 
laws such as Payment of Wages Act, 
Minimum Wages Act, Standing Orders Act 
(about service conditions) committed in 
respect of the private sector? 

SHRI SHAH NAWAZ KHAN: Sir, "the 
procedure is very well known. It is done 
under the Industrial Disputes Act. If there is 
a dispute between the two parties, the 
Conciliation Officer intervenes. If there is 
no conciliation between the parties, he 
reports the failure. Then, either there is 
arbitration or adjudication whatever is 
necessary.   All that set procedure is applied. 

SHRI N. PATRA: May I know, Sir, 
whether before ; filing prosecutions the 
Minister concerned is consulted in respect 
of cases in public undertakings whereas the 
employer is not consulted in respect of private 
sector undertakings ? 

SHRI SHAH NAWAZ KHAN: Sir that is 
just a matter of procedure. Before taking 
action, we like to consult the head of the 
administration. We find out what his views 
are and we take action accordingly. There is 
no discrimination between what we do in the 
private sector and what we do in the public 
sector. 

SHRI T. V. ANANDAN: It is a known 
fact. We also admit that the Government of 
India has taken a policy decision that there 
should be no discrimination between the 
private and the public sector. But in practice 
for the last 18 years that discrimination is 
there. There are so many laws which have 
been passed in this House but which are not 
implemented by the public sector. But there 
are assurances and tall talks by the hon. 
Ministers for the last 18  years   .   .   . 

MR. CHAIRMAN: What is the question? 

SHRI T. V. ANANDAN: My question is 
whether the sincerity of the Government is 
going to be tested or not, whether they are 
going to implement the laws or they are 
going to be only talks because very soon 
there will be a revolution from the working 
class in the country. That, I think must be 
understood by the Government    .   .   . 

MR. CHAIRMAN: From comment to 
prophecy. 

SHRI T. V. ANANDAN: Will it be 
implemented quickly in practice? 

SHRI SHAH NAWAZ KHAN: Sir, it is 
being implemented. I might tell the hon. 
Member that instructions have been issued to 
all the public sector undertakings that they 
should act not only as enlightened employers 
but as progressive employers who would 
serve as a model to the private sector.   That 
is the instruction. 

SHRI ARJUN ARORA: These instruc-
tions of the Ministry are being ignored 
hundred per cent, in almost all the public 
sector industries and by the State Govern-
ments. The policy enunciated by the Labour 
Minister is a forthright and correct policy. 
Its reiteration by the Deputy Minister is also 
a welcome thing. But there is ao machinery 
to see that the public sector follows labour 
laws. In spite of the instructions, there are 
repeated   .   .   . 
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MR. CHAIRMAN: Mr. Arjun Arora, you 
will perhaps remember the 150 words. 

SHRI ARJUN ARORA: May I know, Sir, 
if the Government of India has considered 
the advisability of setting up a special cell in 
the Ministry of Labour or deputing an 
officer specially for the purpose to ensure 
that labour laws are followed in the public 
sector undertakings at least as much as they 
are enforced in the private sector under-
takings? 

SHRI JAGJIVAN RAM: Perhaps the hon. 
Member is aware that we have an 
Enforcement Cell in the C. L. C.'s organi-
sation. We have Enforcement Regional 
Labour Commissioners in the field as well. I 
will, of course, keep the suggestion of the 
hon. Member in view to improve the work-
ing of the cell. 

SHRI M. M. DHARIA: Sir, is the hon. 
Minister aware that several public 
undertakings in our country are not paying 
bonus according to the formula of the Act, 
approved by the Government, and, if so, 
what steps are being taken by the Central 
Government to make these public under-
takings pay proper bonus to its employees? 

SHRI JAGJIVAN RAM: Perhaps the 
hon. Member is aware that as the Bonus Act 
stands, it is applicable only to companies 
who compete with the private sector. 

SHRI M. M. DHARIA: Why discrimi-
nation? 

SHRI JAGJIVAN RAM: I do not know 
why, because Parliament in its wisdom passed 
that Act. The explanation is not to be called 
for from me. Parliament passes an Act and 
authorises the Government to function 
accordingly. The Government is functioning 
accordingly. We have gone a step further. 
And even in cases of Government 
undertakings, which are companies or 
corporations but may not be likely to 
compete with the private sector industry, ex-
gratia payment will be made. So far as the 
departmentally run undertakings are 
concerned, there is no question of paying 
bonus. 

SHRI P. N. SAPRU: May I know, Sir, 
whether the Government has considered the 
possibility or desirability of appointing some 
representatives of labour, selected by labour, 
as  directors  of   these   concerns.   As  at 

present run, they are under bureaucratic 
control. Now the point that I want to 
emphasise is that it is desirable that the 
labour should be directly associated with the 
management so that it may control its own 
destinies. We must have the workers' co-
operation. 

SHRI JAGJIVAN RAM: May 'I put for 
clarification to Dr. Sapru whether what he is 
suggesting is to be applicable to both the 
sectors or only to the public sector? 

SHRI P. N. SAPRU: For both the sectors, 
more particularly to the private sector. 

SHRI JAGJIVAN RAM: I will give the 
fullest consideration to this suggestion. 

SHRI D. L. SEN GUPTA: In Calcutta 
there is a factory known as the Garden 
Reach Workshop. It is not a private 
undertaking. The Defence Department of the 
Government has taken it over. Now they 
have an industrial dispute. That industrial 
dispute comes within the jurisdiction of the 
West Bengal State Government. But the 
West Bengal Government requires the 
sanction of the Central Government because 
it is a Central matter. So they have sent a 
report for the concurrence of the Central 
Government for making a reference. For six 
months now that matter is pending. The 
Defence Department, the Finance Depart-
ment and the Labour Department at the 
Centre are not agreeing together, and as such 
that dispute could not be referred by the 
Government of West Bengal. This is how the 
Central undertakings are being treated at par 
with the private sector. My question is 
whether the Government of India will agree 
to referring the Central undertakings' indus-
trial disputes by the State Government direct-
ly without any reference to the Central 
Government as in the case of the private 
sector ? 

SHRI JAGJIVAN RAM: Whether it is the 
public sector or the private sector, the hon. 
Member would appreciate that reference to 
compulsory adjudication is not automatic. All 
questions have to be considered from every 
aspect. More so, when the Government itself 
is running an industry as a public 
undertaking, every consideration has to be 
taken into account and the employing 
Ministry also has to be taken into confidence 
before the question is referred to adjudication. 
But that is an internal arrange-1 ment. 
Wherever it is felt necessary that the 
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dispute cannot be resolved without a refer-
ence to compulsory adjudication they are 
referred to compulsory adjudication. 

SHRI D. L. SEN GUPTA: That stage was 
long over. 

MR. CHAIRMAN: Next question. 

DEMARCATION   OF   BOUNDARIES   OF   NEW 
PUNJAB STATES 

•52. SHRI ABDUL GHANI: Will the 
Minister of HOME AFFAIRS be pleased to 
state whether Government are aware of any 
demand from the people living in the 
divisions of Agra and Meerut, Alwar and 
Bharatpur districts for the merger of these 
areas with Haryana? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI): A few represen-
tations have been received urging the merger 
of certain areas of Uttar Pradesh and 
Rajasthan in the proposed Haryana State. 
Government has already made it clear that 
the proposed reorganisation of Punjab will 
not in any way affect the Territories of any 
of the adjoining States. 

t[  ] Hindi Transliteration. 
 


